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In THEl CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH, JCDHPUR

CRIGINAL APPLICATION HO. 102/2006

DATE OF ORDER : JANUARY 10TH, 2008,
CORAM :
HOMNBLE MR, JUSTICE A.K. YOG, MEMBER { JUDICIAL }

HOM'BLE MR. R. R. BHANDARI, MEMBER { ADMINISTRATIVE)

Livakat Ali S/o Shri Babu Khan aged about 54 years, rasidant of Opp. Gersaria
Maszid, Fad Bazar, Bikaner, at present warking aas Head Clerk in Branch, North
I\ . Waest Railway, DRM Gffice, Bikaner. \ ‘
3 . Applicant.
By Mr. Y.K.Sharma, Advocate, Counsal for applicant.

Versus

1, Union of India through the aeneral &{lanage.
North West Railway, Jaiupr {Raj).

Divisional Parsonnel Officar,
Morth West Railway, Bikaner.

™

: | : I Respondents.
By Mr. Vinay Chhipa,Ady. holding brief of
Mr. Manoj Bhandari Advocate, for respondents,

QRDER

[PER JUSTICE AK.YCG, JUDI%AL MEM BE*}
2 A doc e &

Heard Shri Y.K.Sharma, 1on hehalf of applicant and Mr. Vinay Chhipa

advocate, holding brief of Mr. Manoj Bhandar, advocate, oounsel for

ke
4

_  respondents.

learned counsel for the parties drew our notice to the order dated

9.5.2@85 passad by =z Sihhgle Mamber Bench) of this Tribuna!; relevant extract

whereof is quoted below :-

Cvvinnen. 18, therefore, directed that any selection / promotions made In
purs.zance with the modified notificabion datedi 7.04.2006 (Annexure A/1) shall be
subject to the ouicome of this O.A. and the factumn of filing of this 0.A, shall be

annotated on =csﬂ communications thereaf.
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Gur notce is ziso drawn t© Para 9 of present C.A. No. 102/20086,

wharein applicant has referrad o an order dated 25.1.2006 passad by Two

.
- ot
Member Bench of this Tribunal {in OA No. 33/20D5%) and other cannect% OA

Ko, 110/2004; relevant axtract reproducad for convenienca -

Y4t the outset, lesrned counsel for the respondents has filed a copy of order
dt. 28.14.20058 in & A No, 1173/2004 of CA T, Frincipal Bench, New Deil,
in the case of Al India Equality Forurn & Others Vs, UOI & Ors, stating that
the issue raised in the present Q. 45" is the seame ag inthat 0.4, The Tribunal
aftertaking into considerstion the Al | Berch Judgerernt of the CAT
Rendered on 10.8.2005 in 0.4, No. 833/2004 {F.5, Rajput & Two Cthers Vs.
UOF & Others) as wall as in 0.4, No, 778/04 {Mohd, Nivezuddin & 10 Ors,
Vs, UOT & Ors.} and also the SLP(Civl} No. /2008 arfsing out of
Judarrent and order gt 03.03.2005 in QWP No. 3182/2005 decigad by the
Hon'ble High Court of Punjab and Harvana, Chandigarh and other connecten
SLPs (¢} No, 4550 of 2005, 13209 of 2005, 13125-12137/2008, disposed
of the Q. A with the drection that é‘ivejud&zmemfa be rendered by the Hon'ble
gpex Cotirt In the afbresaid SLPs would be binding upon the parties therein
alsa,  Lezrnad counse!l for both fthe sides herein agresthat thepresant
rmatters ba aiso disposed of on sirmilar lines. Ordered accordingly, However,
iHsdirected that respondents would not Jeﬁce any action in terms of Fara 14

3\\ = . of the Restructuring Scheme issusd vide B8E Mo, 177/0% Gl the decision in
S e the SLPs is available, These Qds’ stand disposed of accordingly. No costs.”
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axt of the aforequoted order is also annexed with the C.A as

B
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Annexure A/3.

The azhove guoted order (which is self explanatory), was passed in
view of the fact that similar controversy was raised in different GAs by the
Brincipal Eench'at C.AT., Hew Dalhi as well as Punjab and Haryana High Cowrt
and other connected matters which were challenged by the aggrieved before the
Apey Cowrt by filing SLP (Civil} Ho, 1455&/29£5 and 132209/2005 ate., T is

submitted that these SiPs still pending.

o -

tazrned counsel for the parties have jcinad in making submission that
in view of the above circumstances, hearing and decision of the present CA
should await final adiudication by the Apax Court as that will ke binding on all

: W iz barhen oin
concerned including Ehis O.A

Having considered the submission of the lesmed counsel for the

partias inéluding the effect of 'interim arder’ in the CA (quoted above), we are of

T

he
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pinion that no good purpose is o he seryed by the pendency of the O.A.

I
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24 Fallowing the grder dated 25.1.2006, (Anpex.A/3 to the OA), this C.A. is

an - : _
also disposed ¢fof [at is stage with ‘c%&% ohseryation that same shall not
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prejudice rightfs of the appficant in any manner at

tha final decision of the Apex Court in the light of the

b . 7

The O.A. stands disposed o?sub}ect to th

Mo orders as to cost.
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(R.R.Bhandari) ’
Admv.Member
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\d same shall be subject ©

- abave observation.

judi.Member

s ahservations made zhove.
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